
FORM A 

PUBLIC ANNOUNCEMENT 

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency 

Resolution Process for Corporate Persons) Regulations, 2016) 

 

FOR THE ATTENTION OF THE CREDITORS OF MRISHI MARCNDEY INDIA LTD. 

RELEVANT PARTICULARS 

1.  Name of corporate debtor MRISHI MARCNDEY INDIA 

LIMITED 

2.  Date of incorporation of corporate debtor 19.11.1996 

3.  Authority under which corporate debtor is 

incorporated / registered 

ROC- Haryana 

4.  Corporate Identity No. / Limited Liability 

Identification No. of corporate debtor 

U45100HR1996PLC124054 

 

5.  Address of the registered office and principal 

office (if any) of corporate debtor 

First floor at shop on Barada Road, 

Near Sandhu Dharam Kanta, 

Shahabad Markanda, Shahabad, 

District Kurukshetra, Shahabad, 

Haryana, India-136135 

6.  Insolvency commencement date in respect of 

corporate debtor 

19.08.2026 (Order received by IRP 

on 20.08.2026) 
7.  Estimated date of closure of insolvency 

resolution process 

15.02.2027 

8.  Name and registration number of the insolvency 

professional acting as interim resolution 

professional 

Prashant Gupta  

IBBI/IPA-001/IP-P-02471/2021-

2022/13868 

9. Address and e-mail of the interim resolution 

professional, as registered with the Board 

Address: H.No. 104, Sector 

25, Panchkula, Haryana 

Email:pgupta.rp@gmail.com 

10. Address and e-mail to be used for 

correspondence with the interim resolution 

professional  

Address: H.No. 104, Sector 25, 

Panchkula, Haryana  

Email: 

cirp.mrishimarcndey@gmail.com 

 

11. Last date for submission of claims 02.09.2026 

12. Classes of creditors, if any, under clause (b) of 

sub-section (6A) of section 21, ascertained by the 

interim resolution professional 

NA 

13. Names of Insolvency Professionals identified to 

act as Authorised Representative of creditors in a 

class (Three names for each class) 

NA 

14. (a) Relevant Forms and  

(b) Details of authorized representatives  

are available at:  

a) 

https://ibbi.gov.in/home/downloads 

b) Not Applicable 

 

 

 

 

 

mailto:cirp.mrishimarcndey@gmail.com


 

 

 

 

Notice is hereby given that the National Company Law Tribunal Chandigarh Bench- I have 

ordered the commencement of a corporate insolvency resolution process of MRISHI 

MARCNDEY INDIA LIMITED on 19.08.2026  

 

The creditors of MRISHI MARCNDEY INDIA LIMITED are hereby called upon to submit 

their claims with proof on or 02.09.2026 to the interim resolution professional at the address 

mentioned against entry No. 10. 

 

The financial creditors shall submit their claims with proof by electronic means only. All other 

creditors may submit the claims with proof in person, by post or by electronic means. 

 

Submission of false or misleading proofs of claim shall attract penalties.  

 

   

 

 

 

Sd/- 

Prashant Guptа 

IRP in the matter of MRISHI MARCNDEY INDIA LIMITED 

IBBI Reg. No: IBBI/IPA-001/IP-P-02471/2021-2022/13868 

AFA valid upto 31.12.2026 

 Address: - H.No.104, Sector 25, Panchkula, Haryana 

E-Mail Id:-cirp.mrishimarcndey@gmail.com / pgupta.rp@gmail.com 

 

Date: 21.08.2026 

Place: Panchkula 

 

mailto:-cirp.mrishimarcndey@gmail.com
mailto:pgupta.rp@gmail.com


17x8
ESTIMATE:- ENGLISH + HINDI
Financial Express + Jansatta Delhi + Chandigarh Edition 
Rs. 90x17x8+GST= Rs. 12,852/-

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency 
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. Name of Corporate Debtor

2. Date of incorporation of Corporate Debtor 19.11.1996

3. Authority under which Corporate 
Debtor is incorporated / registered ROC- Haryana

4. Corporate Identity No. / Limited Liability
Identification No. of Corporate Debtor U45100HR1996PLC124054

5. Address of the registered office and 
principal office (if any) of Corporate Debtor

6. Insolvency commencement date in 
respect of Corporate Debtor

7. Estimated date of closure of 
insolvency resolution process

8. Name and registration number of the 
insolvency professional acting as 
Interim Resolution Professional

Prashant Gupta 

11. Last date for submission of claims 02.09.2026

The creditors of MRISHI MARCNDEY INDIA LIMITED are hereby called upon to submit 
their claims with proof on or 02.09.2026 to the interim resolution professional at the address 
mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All 
other creditors may submit the claims with proof in person, by post or by electronic means.

Notice is hereby given that the National Company Law Tribunal Chandigarh Bench- I have 
ordered the commencement of a corporate insolvency resolution process of MRISHI 
MARCNDEY INDIA LIMITED on 19.08.2026 

Submission of false or misleading proofs of claim shall attract penalties. 

9. Address and e-mail of the Interim 
Resolution Professional, as registered 
with the Board

10. Address and e-mail to be used for 
correspondence with the Interim 
Resolution Professional

PUBLIC ANNOUNCEMENT
FORM A

Sd/-
Prashant Guptа

IRP in the matter of MRISHI MARCNDEY INDIA LIMITED
IBBI Reg. No: IBBI/IPA-001/IP-P-02471/2021-2022/13868

AFA valid upto 31.12.2026
 Address:- House No. 104, Sector 25, Panchkula, Haryana-134116

E-Mail Id:- cirp.mrishimarcndey@gmail.com / 
pgupta.rp@gmail.com

Date:  21.08.2026
Place: Panchkula

13.
act as Authorised Representative of creditors 
in a class (Three names for each class)

NA

12. Classes of creditors, if any, under clause (b) 
of sub-section (6A) of section 21, ascertained 
by the Interim Resolution Professional

NA

14. (a)  Relevant Forms and 
(b) Details of authorized representatives 
are available at:

FOR THE ATTENTION OF THE CREDITORS OF 
MRISHI MARCNDEY INDIA LTD.

Address: H. No. 104, Sector 25,
Panchkula, Haryana-134116
Email:pgupta.rp@gmail.com

First floor at shop on Barada Road, Near 

Shahabad, District Kurukshetra, Shahabad,
Haryana, India-136135

a) https://ibbi.gov.in/home/downloads
b) Not Applicable

15.02.2027

Address: H. No. 104, Sector 25, 
Panchkula, Haryana-134116

Names of Insolvency Professionals identified to

IBBI/IPA-001/IP-P-02471/2021-2022/13868

MRISHI MARCNDEY INDIA LIMITED

19.08.2026 
(Order received by IRP on 20.08.2026)

Email: cirp.mrishimarcndey@gmail.com

Sandhu Dharam Kanta, Shahabad Markanda, 











FORM A  

PUBLIC ANNOUNCEMENT  

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency 

Resolution Process for Corporate Persons) Regulations, 2016)  

Corrigendum to Public Announcement dated 22.08.2026  

FOR THE ATTENTION OF THE CREDITORS OF MRISHI MARCNDEY INDIA LTD.  

  
 

RELEVANT PARTICULARS  

1.   Name of corporate debtor  MRISHI MARCNDEY INDIA 

LIMITED (formerly known as 

SAMSUNG OVERSEAS LIMITED)  

2.   Date of incorporation of corporate debtor  19.11.1996  

3.   Authority under which corporate debtor is 

incorporated / registered  

ROC- Haryana  

4.   Corporate Identity No. / Limited Liability 

Identification No. of corporate debtor  

U45100HR1996PLC124054  

  

5.   Address of the registered office and principal 

office (if any) of corporate debtor  

First floor at shop on Barada Road, 

Near Sandhu Dharam Kanta, Shahabad 

Markanda, Shahabad, District 

Kurukshetra, Shahabad, Haryana, 

India-136135  

6.   Insolvency commencement date in respect of 

corporate debtor  

19.08.2026 (Order received by IRP on 

20.08.2026)  

7.   Estimated date of closure of insolvency 

resolution process  

15.02.2027  

8.   Name and registration number of the 

insolvency professional acting as interim 

resolution professional  

Prashant Gupta   

IBBI/IPA-001/IP-P-02471/2021-

2022/13868  

9.  Address and e-mail of the interim resolution 

professional, as registered with the Board  

Address: H.No. 104, Sector 25, 

Panchkula, Haryana-134116  

Email:pgupta.rp@gmail.com  

10.  Address and e-mail to be used for 

correspondence with the interim resolution 

professional   

Address: H.No. 104, Sector 25, 

Panchkula, Haryana   

Email: 

cirp.mrishimarcndey@gmail.com  

  

11.  Last date for submission of claims  02.09.2026  

12.  Classes of creditors, if any, under clause (b) 

of sub-section (6A) of section 21, ascertained 

by the interim resolution professional  

Real Estate Allotees  

 

 

 

mailto:cirp.mrishimarcndey@gmail.com


13.  Names of Insolvency Professionals identified to 

act as Authorised Representative of creditors in 

a class (Three names for each class)  

1.Pooja Gupta   

Registration No.:-IBBI/IPA-001/IP-P-

02937/2025-2026/14513  

Address:- House No 1419 First Floor 

,Sector 44 B ,Chandigarh ,160047  

E-mail id:- 

ippoojagupta.chd@gmail.com  

  

2. Khushvinder Singhal  

Registration No.: IBBI/IPA-002/IP-

N00888/2019 -2020/12833  

Address: - HOUSE NO. 399 ,SECTOR 

12-A ,Panchkula ,Haryana ,134112  

E-mail id:- Kvsinghal@gmail.com  

  

3. ⁠Gurbinder Singh  

Registration No.: IBBI/IPA-001/IP-P-

01787/2019-2020/12720  

Address:- HOUSE NO 5600 , 

SECTOR 38 WEST ,Chandigarh 

,160014  

E-mail id:- Gurbinderca@gmail.com  

14.  a. Relevant Forms and   

b. Details of authorized representatives   

are available at:   

a) https://ibbi.gov.in/home/downloads  

b) https://ibbi.gov.in/insolvency-

professional  

 

Notice is hereby given that the National Company Law Tribunal Chandigarh Bench - I, have 

ordered the commencement of a corporate insolvency resolution process of MRISHI 

MARCNDEY INDIA LIMITED on 19.08.2026   

  

The creditors of MRISHI MARCNDEY INDIA LIMITED are hereby called upon to submit 

their claims with proof on or 02.09.2026 to the interim resolution professional at the address 

mentioned against entry No. 10.  

  

The financial creditors shall submit their claims with proof by electronic means only. All 

other creditors may submit the claims with proof in person, by post or by electronic means.  

  

  
 

 

 

 

 

mailto:Kvsinghal@gmail.com


A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its 

choice of authorised representative from among the three insolvency professionals listed 

against entry No.13 to act as authorised representative of the class  in Form CA. 
 

Submission of false or misleading proofs of claim shall attract penalties.   

 
 

  

Sd/-  

Prashant Guptа  

IRP in the matter of MRISHI MARCNDEY INDIA LIMITED  

IBBI Reg. No: IBBI/IPA-001/IP-P-02471/2021-2022/13868  

AFA valid upto 31.12.2026  

 Address: - H.No.104, Sector 25, Panchkula, Haryana-134116  

E-Mail Id:-cirp.mrishimarcndey@gmail.com / pgupta.rp@gmail.com  

  
 

 

Date: 24.08.2026  
 

Place: Panchkula  
 

mailto:-cirp.mrishimarcndey@gmail.com
mailto:pgupta.rp@gmail.com


22x8

ESTIMATE:- ENGLISH + HINDI
Financial Express + Jansatta Delhi + Chandigarh Edition 
Rs. 90x22x8+GST= Rs. 16,632/-

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency 
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. Name of Corporate Debtor

2. Date of incorporation of Corporate Debtor 19.11.1996

3. Authority under which Corporate 
Debtor is incorporated / registered ROC- Haryana

4. Corporate Identity No. / Limited Liability
Identification No. of Corporate Debtor U45100HR1996PLC124054

5. Address of the registered office and 
principal office (if any) of Corporate Debtor

6. Insolvency commencement date in 
respect of Corporate Debtor

7. Estimated date of closure of 
insolvency resolution process

8. Name and registration number of the 
insolvency professional acting as 
Interim Resolution Professional

Prashant Gupta 

11. Last date for submission of claims 02.09.2026

Notice is hereby given that the National Company Law Tribunal Chandigarh Bench - I, have 
ordered the commencement of a corporate insolvency resolution process of MRISHI 
MARCNDEY INDIA LIMITED on 19.08.2026 

Submission of false or misleading proofs of claim shall attract penalties. 

The financial creditors shall submit their claims with proof by electronic means only. All other 
creditors may submit the claims with proof in person, by post or by electronic means.

The creditors of MRISHI MARCNDEY INDIA LIMITED are hereby called upon to submit their 
claims with proof on or 02.09.2026 to the interim resolution professional at the address 
mentioned against entry No. 10.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its 
choice of authorised representative from among the three insolvency professionals listed 
against entry No.13 to act as authorised representative of the class  in Form CA 

9. Address and e-mail of the Interim 
Resolution Professional, as registered 
with the Board

10. Address and e-mail to be used for 
correspondence with the Interim 
Resolution Professional

PUBLIC ANNOUNCEMENT
FORM A

Sd/-
Prashant Guptа

IRP in the matter of MRISHI MARCNDEY INDIA LIMITED
IBBI Reg. No: IBBI/IPA-001/IP-P-02471/2021-2022/13868

AFA valid upto 31.12.2026
 Address:- H. No.104, Sector 25, Panchkula, Haryana-134116

E-Mail Id:-cirp.mrishimarcndey@gmail.com / 
pgupta.rp@gmail.com

Date:  24.08.2026
Place: Panchkula

13.

12. Classes of creditors, if any, under clause (b) 
of sub-section (6A) of section 21, ascertained 
by the Interim Resolution Professional

Real Estate Allotees

14. (a)  Relevant Forms and 
(b) Details of authorized representatives 
are available at:

FOR THE ATTENTION OF THE CREDITORS OF MRISHI MARCNDEY INDIA LTD.

Address: H. No. 104, Sector 25, 
Panchkula, Haryana-134116
Email:pgupta.rp@gmail.com

First floor at shop on Barada Road, Near  

Shahabad, District Kurukshetra, Shahabad,
Haryana, India-136135

a) https://ibbi.gov.in/home/downloads

15.02.2027

Address: H.No. 104, Sector 25, 
Panchkula, Haryana

IBBI/IPA-001/IP-P-02471/2021-2022/13868

MRISHI MARCNDEY INDIA LIMITED 
(formerly known as 
SAMSUNG OVERSEAS LIMITED)

19.08.2026 
(Order received by IRP on 20.08.2026)

Email: cirp.mrishimarcndey@gmail.com

Sandhu Dharam Kanta, Shahabad Markanda, 

CORRIGENDUM TO PUBLIC ANNOUNCEMENT DATED 22.08.2026

1. Pooja Gupta 
Registration No.:-

Address:- House No. 1419 First Floor,
Sector 44-B, Chandigarh ,160047

2. Khushvinder Singhal
Registration No.: 

Panchkula, Haryana-134112
E-mail id:- Kvsinghal@gmail.com
3. Gurbinder Singh
Registration No.:

Address:- House No. 5600 , 
Sector 38 West, Chandigarh-160014
E-mail id:- Gurbinderca@gmail.com

E-mail id:- ippoojagupta.chd@gmail.com

IBBI/IPA-001/IP-P-02937/2025-2026/14513

IBBI/IPA-001/IP-P-01787/2019-2020/12720

IBBI/IPA-002/IP-N00888/2019 -2020/12833
Address:- House No. 399, Sector 12-A,

b) https://ibbi.gov.in/insolvency-professional

Names of Insolvency Professionals 
ident i f ied to act  as Author ised 
Representative of creditors in a class 
(Three names for each class)










	FORM A

